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Heard the learned proxy counsel for the applicant.
o The applicant in this 0A has worked on casual
basis continuously for more than two years from 1.5.1996
to 19.11.1998, and on this basis has become entitled to be
considered for conferment of temporary status in terms of
the DOPT’s Scheme of 10.9.1993 as c¢larified by this
Tribunal by its order dated 13.11.1995 passed in
0A-1696/1995 (Kiran Kishore V¥s. Union of India & Ors.).
The applicant has not been reengaged ever after
19.11 . 122980
S On the question of limitation, the learned proxy

v

counsel has correctly placed @ reliance on what this

?Tribunal (Allahabad Bench) had to say in 0A-288/1994 in




paragraph 6 of 1its order dated 10.11.2000. I find it

useful to reproduce the same in the following:-

"6. The respondents have mentioned that
they did not give registration in Live
Register for Casual Labour because the
applicant did not claim it. This
argument of the respondents is not valid
because they know when the work of casual
nature is available and they are expected
to keep record of persons who worked in
the past to offer them such work on the
basis of their seniority. This is the law
of the land applicable to employees of
Government Oepartments who are covered
under the definition of Workmen under

Industrial Disputes Act, 1947 . The
responsibility to offer work to such
workmen is squarely cast upon the
emplover. The emplover cannot claim

limitation 1in entering the names of such
Workers who worked in the past unless he
=hows that he had offered work to the
worker in the past and the worker refused
to accept it."

a5 If one has regard to the aforesaid observation
made by this Tribunal, the respondents cannot claim
limitation in considering the case of the applicant for
conferment of temporary status. The situation would have
been different if the respondents had offered work to the
applicant even after 19.11.1998 and the applicant had
refused to accept the same. According to the learned

+ Of"'
proxy counsel, that is not the case in the present ‘aaée
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and thus, theiaforesaid observation made by this Tribunal

in 0a-288/1994 will find application in the circumstances

of the present case.

5. Insofar as the DOPT’s OM dated 10.9.1993 is
concerned, the wvarious stipulations made therein do not

P i N S :
seem to cast any T on the applicant to approach
the respondents by way of representation for conferment

é%jf temporary status. Under the aforesaid scheme, the
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applicant simply acquire;\té;porary status suo-moto on
completing 240 days of continuous service in a given year.
The applicant clearly fulfils the aforesaid condition
and, therefore, as per the aforesaid scheme, it is the
duty of the respondents to consider the claim of the
3 omd *
applicant on their oqu subject to the fulfilment of the
various condition&)to confer temporary status on him.
6. Despite the position stated in the previous
paragraph, on consideration, I find that i1t would be
convenient for the respondents to consider the claim of
the applicant if he files a proper representation in the
matter before them giving details of the service rendered
and providing such other detalils &8s he considers
NEeCessary. For this purpose, the applicant is granted 15
days” time to file a proper representation from the date
of receipt of a copy of this order. The respondents are
directed to consider the representation as and when
received and consider granting temporary_status to the
' . el o pasnit of Grer ol B
applicant in terms of the DOPT’s OM dated 10_9.199%< In
the event of the respondents not agreeing to confer
temporary status on the applicant, they will pass a
2 o Avua =
reasoned and a speaking order.within[gggauéssm period of
three months from the date of receipt of representation
from the applicant.
7 The 0A is disposed of in the aforestated terms at
the admission stage itself even without issuing notices.

No costs.

8. Registry 1is directed to send a copy of the 0a

f%fc{ﬁ}/‘
(S.A.T. Rizvi)
Member (A)

along with this order.
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